
8 5 Wrlttm Answers ASADHA 21 

Drunk  Dr iv ing  i n  Delh i  

360. SHRI ANAND RATNA MAURYA : Will the 
Minister of SURFACE TRANSPORT b e  pleased to 
state : 

(a)  whether attent ion of the Government has 
been drawn to the news item appearing in the Times 
of I n d i a ,  d a t e d  J u n e  21 ,  1 9 9 6  regard ing  fa ta l  
accidents by a drunk driver of a bus; 

(b) If so,  the details thereof; 

(c) the number of people booked for drunken 
driving in  Delhi during the last six months and the 
action taken against them; 

(d) the number of deaths caused due to drunken 
driving during the last one year, 

(e)  whether the Government propose to make 
s t r ingen t  law i n  th is  regard  t o  save  innocen t  
pedestrian in future; and 

(1) if so,  the detalls thereof? 

THE MINISTER OF SURFACE TRANSPORT 
( S H R I  T . G .  VENKATRAMAN)  : ( a )  to  (1) T h e  
information is being collected and w ~ l l  be laid on the 
Table of the House. 

D l r t r i bu t ion  o f  Mut i la ted Currency Note r  

361 .  S H R l  S O M J l B H A l  DAMOR . W i l l  t he  
Minister of FINANCE be pleased to state : 

(a)  whether some cases regarding distribution of 
mutilated currency notes by the nat ional~sed banks 
have been brought to the notlce of the Government 
during the last three months. 

(b )  If so ,  the details of banks alongwlth thelr 
branches involved therein: 

(c)  the de ta~ ls  of the enqulry conducted In this 
regard and the outcome thereof, and 

(d)  the act lon taken or proposed to b e  taken 
agalnst the persons found responsible? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
and (b ) .  Government has rece~ved a complalnt dated 
13 6 96 from an Hon'ble Member of Parliament stating 
that a customer of Dena Bank's Connaught C~rcus  
branch had o b l a ~ n e d  a payment of Rs 10001- in 
denommatton of Rs. 101. notes The packet 1s stated 
to  have con:a~ned 57 notes In mul t~ la tedlpasted/  
unusab le  c o n d ~ t i o n .  ln fo rmat lon  has a lso b e e n  
obtained from other na t~ona l~sed  banks Two banks, 
i .e . ,  Union Bank of l n d ~ a  and Bank of lndia have 
reported r e c e l v ~ n g  complaints in t h ~ s  regard The 
detalls of these are as under 

Unlon Bank of I n d ~ a  

The Bank had received a complalnt against their 
Sunder Nagar Branch, New Delhi regarding issuance 
of 80iled and mutilsted currencv notes. 
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Bank o f  lndia : 

Three cases have come to the notice of the bank 
as per details below : 

(I) Bullion Exchange Branch : On 20.3.96 the 
officials of Central Bank of lndia had called on  the 
branch with 3 packets of currency notes of 100 rupees 
denominations. One of the packets had the slip of 
the b r a n c h .  E a c h  p a c k e t  c o n t a i n e d  1 5 - 2 5  
manipulated currency notes, The currency notes were 
manipulated by joming plain paper on the left hand 
side or at the middle to the genuine portions (pieces) 
of currency notes, the note slip of Bull ion Exchange 
Branch had the account number of the account holder 
of the Branch written over the slip and had the stamp 
'machine counted' All the three packets had about 
516 staples, two of them were on the middle of the 
packet. It was apparent that the note slip bearing the 
name of Bullion Exchange Branch was reused on  
the packet to indicate that the packet was received 
from some customer and prepared by someone else. 
The remaining two packets contained the slips of 
other banks including a Co-operative Bank. 

(ii) Khodadad Circle Branch : On 22 .3 .96  the 
Bank had noticed one packet c l  hundred rupees 
denomination having about 8 staples, a few on  tho 
middle of the packet This packet was one of the 
p a c k e t s  r e c e w e d  f rom t h e  c u s t o m e r  w h o  h a d  
deposited Rs 1 lakh in cash .  Upon  scrut iny, 3 5  
man~pulated notes were found with the newspaper 
pasted in the middle or on  the left hand side of 
genuine pieces of currency notes. The packet was 
b e a r ~ n g  the note slip of State Bank of Mysore.  A 
complalnt has been lodged with the police and the 
35 manipulated noles have been handed over to  
them. The account holder concerned  has s tated 
having brought the particular cash from Pune. 

/I/;) Narlman Pam! Branch : As per the news item 
publ~shed in l n d ~ a n  Express M u m b a ~  e d i t ~ o n  dated 
20.5.1996. one Shri K.M Vak~ l  found 5 defectlve notes 
In one packet of fifty rupees denomination from the 
amount withdrawn from the Nariman Point Branch 
on 12 4 96 .  However, as Shrt V a k ~ l  had  a l ready 
opened the packet and brought the detective currency 
notes after considerable lapse of time and was not 
In a positlon to produce any documentary evidence 
such as note Slip, etc. it could not be eslabl ished 
that these defect lve notes were from the packe t  
r e c e ~ v e d  by h lm f rom the Bank 's  Nar lman P o ~ n t  
Branch 

(c)  On receipt of the complaint on 13.6.96 of the 
Hon'b le  Member or Par l iament ,  Government  h a d  
taken up the matter wlth Dena Bank. The complainant 
while approachmg the branch for exchange of 57 
notes was not able to produce the packet with bank's 
s l ~ p  and on account of that bank took the stand that 
the multi lated currency notes were not Issued by 
them Notwithstanding this, the Bank was advised 


